
 93
 to  Bills
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 the  last  session.  Does  this  indicate  a  ! firm  and  final  decision  taken  by  the
 ‘Government  to  hold  the  general  elec-
 tion  in  Kerala  next  year?

 Shri  A.  ह.  Sen:  This  has  nothing  to
 do  with  the  holding  of  general  elec-
 tions.  This  is  only  with  reference  to
 the  question  of  delimiting  the  parlia-
 mentary  and  assembly  constituencies
 by  a  statutory  commission,  namely,
 the  Delimitation  Commission,

 1233  bra.
 PRESIDENTS  ASSENT  TO  BILLS
 Secretary:  Sir,  I  lay  on  the  Table

 following  four  Bills  passed  by  the
 Houses  of  Parliament  during  the  last
 ‘Session  and  assented  to  by  the  Presi-
 dent  since  a  report  was  last  made  to
 ‘the  House  on  the  6th  May,  1964.

 (1)  The  Appropriation  (No.  3)  Bill,
 1964.

 (2)  The  Taxation  Laws  (Continua-
 tion  and  Validation  of  Recovery  Pro-
 ceedings)  Bill,  1964.

 (3)  The  Indian  Railways  (Amend-
 ment)  Bill,  1964.

 (4)  The  Drugs  and  Cosmetics
 (Amendment)  Bill,  1964.

 2.  Sir,  I  also  lay  on  the  Table  copies,
 duly  authenticated  by  the  Secretary
 of  Rajya  Sabha,  of  the  following  ten
 Bills  passed  by  the  Houses  of  Parlia-
 ment  during  the  last  Session  and  as-
 sented  to  by  the  President  since  a
 Tevort  was  last  made  to  the  House  on
 the  6th  May,  1964:—

 (1)  The  Armed  Forces  (Special
 Powers)  Continuance  Bill.
 1964.

 2)  The  Public  Employment  (Re-
 quirement  as  to  Residence)
 Amendment  Bill,  1964.

 43)  The  Dakshina  Bharat  Hindi
 Prachar  Sabha  Bill,  1964.

 President’s  Assent  JYAISTHA  6,  1886  (SAKA)  Constitution  (Nine-
 teenth  Amendment)

 Bill
 (4)  The  East  Punjab  Aryurvedie

 and  Unani  Practitioners
 (Delhi  Amendment)  Bill,

 1964.
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 (5)  The  Goa,  Daman  and  Diu
 Judicial  Commissioner’s  Court
 (Declaration  as  High  Court)
 Bill,  1964.

 (6)  The  Indian  Coinage  (Amend-
 ment)  Bill,  1964.

 (7)  The  Industrial  Development
 Bank  of  India  Bill,  1964.

 (8)  The  Oil  and  Natura]  Gag  Com-
 mission  (Amendment)  Bill,
 1964,

 (9)  The  Durgah  Khawaja  Saheb
 (Amendment)  Bill,  1964,

 (10)  The  Advocates  (Amendment)
 Bill,  1964.

 DEMANDS  FOR  SUPPLEMENTARY
 GRANTS  (GENERAL),  1964-65

 The  Minister  of  Planning  (Shri  B.
 R,  Bhagat):  I  beg  to  present  a  State-
 ment  showing  Supplementary  De-
 mands  for  Grants  in  respect  of  the
 Budget  (General)  for  1964-65.

 १

 12.34  hrs,

 CONSTITUTION  (NINETEENTH
 AMENDMENT)  BILL*

 The  Minister  of  Law  and  Minister
 of  Communications  (Shri  A.  xK  Sen):
 I  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Constitu-
 tion  of  India.

 Mr.  Speaker:  Motion  moved:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”
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